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@ INSOLVENCY CASE

NCLAT seeks
status report
on Supertech

PRESS TRUST OF INDIA
New Delhi, May 25

THE NATIONAL COMPANY
Law  Appellate Tribunal
(NCLAT) on Wednesday
directed the interim resolution
professional of Supertech to
submit a “status report”
regarding claims received on
the nextdate of thehearingon
June 1.The appellate tribunal
alsosaid itsinterim order stay-
ing the constitution of the
committee of creditors (CoC)
would continue.

“List this appeal on
01.06.2022. Let IRP also file
status report by the next date.
In the meantime, interim
orderto continue,’said a three-
member NCLAT bench,headed
by chairperson justice Ashok
Bhushan.

Meanwhile,the NCLAT also
asked theassociation of home-
buyers of Supertech to serve a
copyoftheirapplicationtothe
IRPand petitioner Ram Kishor
Arora, director of the sus-

PhonePe
launches
SIP for
investment
in gold

Terence Lucien, head of
investments at PhonePe

FE BUREAU
Bengaluru, May 25

FLIPKART-OWNED

PHONEPE on Wednesday
announced thelaunch ofa sys-
tematic investment plan (SIP)
toinvestin gold.Users can now
investin 24k gold,the metalin
its highest purity, fora specific

. DAL . jeleal R IDC  Member’s relationship| None of the IDC members holds any contracts nor have any relationship with
Quarier Ended Year Endod QEWII E‘fﬂi ; with the Acquirers (Director,| the Acquirer
or. Particul Equity Shares owned, and
articulars 31-03-2022 | 31-12-2021 | 31-03-2021 | 31-03-2022 | 31-03-2021 | 31-03-2022 | 31-03-2022 : .
o other contract/relationship),
pended board of Supertech. (Audited) | (Unaudited)| (Audited) | (Audited) | (Audited) | (Audited) | (Audited) if any.
Supertech is facing insol- ncom , : : : . 62 — : : — —
P . & ; Lﬂm::! . I_I_Err-;:.n:c:pemnu:;nm Lot 190.77 R 366.62 dlizd e 56662 Trading in the Equity Shares/| Not applicable as the Acquirer is an Individual.
vencyas the Delhibench of the RE ORI OGa) T N Doy other securities of the Acquirer
T on March 25 admitted a {before shiare of proft of equity ?
NICL bOIl. " 2dmitie P it A by IDC Members
plea by 1ts Inancial cre 1tor ihems anditax) _ 82.88 60,60 58.26 260.94 257.39 f2.88 260 95 Recommendation on Open| Based on the review, IDC Members believe that the Offer is fair and reasonable
Union Bank of India for non- 3 | Share of profit/ {loss) of equity Offer, as to whether the Offer,| and in line with the SEBI SAST Regulations.
payment of dues of around accounted investees (net ofincome tax) ; = (4.55) (4.55) is or is not, fair and reasonable
3432 4 | Met Profit{Loss) for the period before
crore. ) Tax {after share of profit of equity Disclosure of Voting Pattern of | All the IDC members unanimously voted in favour of recommending the open
However, this was chal- acocunted investess, exceptional flems) aega| 6960 5826 | 2e0se | e2s7as 7833 | 25843 the meeting in which the open | offer proposal.
lenged by Arora before the § | Met Profit|Loss) for the period after tax 54 .81 5250 349.66 19075 20014 50.26 16620 offer proposal was discussed
appellate tribunal. The NCLAT S [P e s N g v il Summary of reasons for| IDC Members have reviewed
. period [Comprising Profit'|Loss) for . .
stayed the formation of the Mhici perioel (i od e Olhar recommendation a. Public Announcement (PA) dated March 11, 2022
committee of creditors under Comprehensive Income aftar tax] 650 |  m2dd ao23 | 1oeas | 1oosa s204 | 18770 b. Detailed Public Statement (DPS) published on March 21, 2022
the insolvency proceedings 7 | Equity Share Capétal (Facs Value or c. Draft Letter of Offer dated March 26, 2022
after the realty firm requested ¥ 10v- each) A0.00 40,00 40.00 A0.00 40.00 A0.00 A000 d. SEBI observation letter dated May 19, 2022
. y q . 8 |Reserves {exchuding Revaluation e. Letter of Offer (LOF) dated May 20, 2022
for time to enable it to Resarve a5 shown in the Balance Based on review of the above documents the members of the IDC are of the
approachthe bankfornegotla— Sheest of previous year) 2,078.24 view that the offer price is in line with the parameters prescribed by SEBI in the
tions. The default pertains to | [? |EamingPerShare [off 10/- each) SEBI SAST Regulations.
. . ifiar continuing and discontnued -
the lo‘:m given l?y Union Bé}Ilk P Details of the Independent| None
of India to Eco Village IT project (a) Basic: 1371|1392 g1 | 47es | soos | qzer | 4ess Advisors, if any
at Greater Noida (West) in {b) Diluted: 13.71 13.12 0,01 4769 50103 1257 46.55 Any other matter to the| None
Uttar Pradesh,whichwasbeing N highlighted

developed at a cost of
X1,106.45 crore.
Duringthelasthearing,the
counsel representing
Supertech had informed the
NCLATthat therealtyfirm had
several rounds of discussions
with Union Bank of India.
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PRESS NIT No. 16 (2022-23)

MIRCH TECHNOLOGIES (INDIA) LIMITED

Registered Office: B-701, 7th Floor, Aurus Chambers, S.S. Amrutwar Marg, Worli, Mumbai, Maharashtra- 400013, India

Corporate Identification Number (CIN): L27290MH1972PLC016127
Tel: 022-24979758, 022-24909003, 9821042687; Email: uvwtskl@gmail.com ; Website: www.mirchtechnologies.com

(hereinafter referred to as “Target Company”) in relation to the Open Offer (“Offer”) made by Mr. Pankajkumar Patel
(hereinafter referred to as “Acquirer”), to the public shareholders of the Target Company under Regulation 3(1) and
4 of Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011, a

amended (hereinafter referred to as “SEBI SAST Regulations”)

25" May, 2022

Mirch Technologies (India) Limited

This Offer is being made pursuant to Regulation 3(1) & 4 of the Securities and
Exchange Board of India (Substantial Acquisition of Shares and Takeovers)
2011 and subsequent amendments thereto (“SEBI
Regulations”) for acquisition of upto 2,08,000 Equity Shares of Rs.10/- each at
an Offer Price of Rs. 10/- per equity share, payable in cash, aggregating to Rs.
20,80,000 (Rupees Twenty Lakh Eighty Thousand Only) representing 26% of the

Regulations,

issued, subscribed, paid up and voting capital

SAST

Mr. Pankajkumar Patel

Press Notice Tender : Date
— rAmountputtor . ~——Date of release of | Last date/time of receipt Name of the Target Company
S. EMD/ .
No Name of Work Tender/ Tender Fee tender procurement of bid through e- . -
Estimated cost solution/I.D.No. procurement solution Details of the Offer pertaining
1+-1P/L-900-mm-dia-MS-water-main-for-making-interconnection Re to Target Company
from G.T.Road near Singhola Red Light to DDA Command Rs. 21 42 éOO/— 24.05.2022 08.06.2022
Tank No.-1, Sector A-6, Pocket-11, Narela in AC-01 Narela 10,71,26,326/- Rs, 1"500/_ 2022_DJB_222929_1 Upto 3.00 PM
under EE (NW)-1I(Presently under ACE (M)-3) (Re-invite) ’
-2 - Repl. of old and damaged water line in dar Colonyin AC-  Rs.  + Rs. 99,000/- 24.05.2022 08.06.2022
06 Rithala under ACE(M)-3. 49,48,318/- Rs. 500/- 2022_DJB_222931_1 Upto 3.00 PM
3+ Repl.of old, rusted 100 -mm-dia. i et of Rs. Rs. 73,100/ 24.05.2022 08.06.2022
sec.16 in AC-06 Rithala under ACE(M)-3. 36,51,513/- Rs. 500/- 2022_DJB_222937_1 Upto 3.00 PM .
Name of the Acquirers
Further detalls in this regard can be seen at https://govtprocurement.delhi.gov.in.
Name of the Manager to the
ISSUED BY P.R.O. (WATER) Sd/-

Advt. No. J.S.V. 138 (2022-23)

"STOP CORONA; Wear Mask, Follow Physical Distancing, Maintain Hand Hygiene"

Dy. Superintending (T) M-3

Offer

Finshore Management Services Limited

Members of the Committee of
Independent Directors (IDC)

Mr. Natwarlal Rameshwarlal Somani — Chairman
Mrs. Kajal Dilip Kulshrestha — Member

IDC  Member’s relationship
M.  BOMBAY CYCLE & MOTOR AGENCY LIMITED with the Target Company
= CTULL & MOTOL Regd Office: 534, Sardar Vallabhbhal Patel Road, Opera Housa, Mumbai - 400 007, (Director, ~ Equity  Shares

AENCTY BT

Tel {E2-Z35 12195 56/ 97, Facl22-236834527, a-mail: investons & bemadin, websie s boma.in

CIN ; Lr400adH1919PLCO00S5T

T in Lacs (Except far Per Share data)

Extract of Standalone and Consolidated Audited Financial Results for the Quarter and Year Ended

31st March, 2022

1) Duwing the quarter Company have acquired 45,00,000 equity shares of 2 10 each of Walchand Sun Advanced Compaosites Private
Limitad amounting to T 45,000,000/, the same has baen considared as a Joind vanbura with Sun Asraspace Systemss Lmited.

Place: Mumbai
Date : 24th May, 2022

For BOMBAY CYCLE & MOTOR AGENCY LTD.
Sdl-

CHIRAG C. DOSHI

CHAIRMAN & MANAGING DIRECTOR

(DI - 00181291)

Mote: The above s an exiract of the detaded formal of standalone and consolidated Cuarteny and Yesdy Financl Besults torthe Quarter
and “Year ended 315t March, 2022 filed with the Stock Exchange under Regulation 33 of the SEBI (Listing Cbligations and Disclosurs
Recquerements) Regulation, 2015, The full formalt of the Quartery & Yearly Financial Besults 5 available on the Siock Exchange websie

atwownw bseindia.com and on the Compa

ny's website at wwow.bomain

owned, and other contract/
relationship), if any.

All the members of the IDC are Directors of the Target Company and have no

other relationship with the Target Company.

Trading in the Equity Shares/
other securities of the Target
Company by IDC Members

None of the IDC members have traded in the Equity Shares of the Target
Company during 12 months prior to the date of the Public Announcement of
the Offer on March 11, 2022 and till the date of this recommendation.

To the best of our knowledge and belief, after making proper enquiry, the information contained or accompanying
this statement is, in all material respect, true and correct and not misleading, whether by omission of any information
or otherwise, and includes all the information required to be disclosed by the Target Company under the SEBI SAS

Regulations.

Place: Mumbai, Maharashtra
Date: 25" May, 2022

For and on behalf of the Committee of Independent Directors of
Mirch Technologies (India) Limited

Natwarlal Rameshwarlal Somani

Chair

man of IDC

¢ SAKTHI SUGARS LIMITED
CIN : L15421TZ1961PLCO00396

Reqgd. Office ; Sakthi Nagar PO - 838315, Erode District, Tamil Nadu Ph: 0422 4322222, 2221551
Fax: 0422 4322458, 2220574 E - mail : sharesi@sakthisugars.com Website : www.sakthisugars.com

TECHNOFAB ENGINEERING
L I M I T E 0

Regd. Office: 913, Hemkunt Chambers, 89 Nehru Place,
New Delhi - 110 019, CIN : L74210DL1971PLC005712

Tel : +91-11-2641-1931 / 2641-5961

EXTRACT OF STANDALONE AUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED 315T MARCH 2022

STANDALOME  (Rs.in Lacs except shares and EPS) | CONSOLIDATED |Rs.in Lacs except shares and EPS)
Extract of Standalone Audited Financial Results Sr. Particulars Quarter Ended] Year Ended | Quarter Ended | Year Ended | Quarter Ended| Year Ended | Quarter Ended | Year Ended
for the Quarter & Year ended 31st March 2022 7 in Lakhs) No. 11032022 | 31032022 | meazopt | 310a2001 | ais202 | s1.032022 | sy | 31032021
e e — ihuddted) | [Audited) (budited) | (Audded) | (udied) | (Audited) | (Audited) | (Audited)
G om n v Iua_;m 3:.:'3.1:':1 = GHE:; “31'1”“1 1| Total Incame from Operations 426083 | 1100432 | 103219 | 266200 | 426083 | 1120432 | 103219 | 266290
= Birndit | i : i
{Audited) | (Audited) | (Audited) | (Audited) g | MetProfit!(Loss) for the period (Before Tax and Exceptionalitems}) i2507.30) | a767.05 | (43558 | (saze.92) | (259455 | @arerady | (aszez | (B403s3
;- L“;E'::'"ﬁ“’riﬁ”;“ﬁ’ati“'?sd before T 31,471.10 | 22,500.52 | 78,802.35| 63,338.33 3. | MatProfil) |Loss) for the period |Bators tax) (2507.30) | (799891 (100008 |[p280032) [ 250455 | 7099300 | (1,047.38) | 12.775.23)
. rofit flLoss) Tar the pernd ore lax, (4,903.66) | (4127.43) |(21,903.61)|(21,537.93) Brodit q T e E or B 3
Exceptional and / of Extracrdinary ems) 4. [y gy o ! (bosshfor e period After Tax: {afer Excepbonal andlor Exiraordina®| (o 597.03) | (7.099.54) | (1.08455) |(1280032) | (2595.18) | @oor) | (r0s234) | (12.785.21)
ey NS0 | TSRRST | 705934 | (180028 (102598 [, | NatProbfoes Dortheparicd (2507.93) | (7999.54] | (1084855 |(1280032) | (259518) | (8,00071) | (105234 | (12.785.21)
| . Teta! Comprehensive Income for the pericd [Comprising  Profit / (Lass) for the panod
4. Met Profit / (Loss) for the period after Tax {after 14986 872 | 7.044.79 |(15.016.49)|(11.626.500 ; h . ! . y "
S seclanal and ] or Extracralnery I g, | (Afier Taod)and oiher Comprehenshve incorme (After Tax]] (2ETT61) | (7978.34) | (1.071.38) [(12794.44) | (257487) | (7.979.52) | {1.03917) | (12.779.33)
5. Total Comprehensie Income for the period 198060 | 700255 [(15.032.471](11,720.92) : - ; = - 0 :
[Comprising Profit { {Loss} for the period (after Al e e e ot AR Sl b i 104000 | 104000 | 104000 | 104000 | 104000 | 104900 | 104900 | 1.049.00
d otk | e | fi }
. Eax]an 5 w-::cjmpfr- RN InEoms it ton) Reservas (Excluding Revaluation Resersa) as shown in the Balanca Shesd : -
- Equity Share Capital 11,884.90 | 11,884.90 | 1188400 11.884.90 8 (21,254.13) (13,275.79) (19,986.83) (12.007.31)
e rining e EamingsPar Share[EPS) loooresxaornery e R, 10-oah
Y a8l
- Basic 167 3,93 (12.63) (9.78) 9. | pitad: (24.77) (T6.27) {10.34) (122.02) (24.74) (T6.27) (10.03) {121.38)
. Diluted 1.67 593 | (1263 {9.78) (24.77) (76.27) {10.34) (12202) | (2474) | (76.27) (1003) | (121.38)

MNote : The above is an extract of the detailed format of Quartesly Financial Results filed with the Stock
Exchanges under Regulation 33 of the SEBI {Listing Obligations and Disclosure Regquirements)
Regulations, 2015, The full format of the Quarterly Financial Results are available on the Stock Exchange
wiebsites (BSE ;. wwaw bsaindia.com and MN5E : vewownseindia.com} and on the Compamy's wekbsite

(v sakthisugars, com)

Mace : Coambatore
| Date 1 25052022

For Sakthi Swegars Lirmited

(M. Manickam)
Chairman & Manageng Derector
(DIN : 00102233)

IKINGFA
KINGFA SCIENCE & TECHNOLOGY (INDIA) LIMITED

(FORMERLY HYDRO § & § INDUSTRIES LIMITED)
CIN: L25209TN1983PLCO10438

Regd. Office; Dhun Building, IIl Floor, 827, Anna Salai, Chennai - BO0OD0Z,
Ph: 084-28521736. Fax: 044-28520420. Email: cs@kingfaindia.com Website: www kinglaindia.com

Extract of Statement of Audited Financial Results for the Quarter and Year Ended

available on the Company’s Website waw lechnofabengineering. com,

Date: 24/06/2021
Place: Faridabad

For and on behalf of the Board of Directors of Technofab Engineering Limited
Sdi- Arjun Gupta (Chaimman & Managing Director) DIN-O00 20852

MNOTE;- The above is an extract of tha detgiled format of Qearterly | Annual Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing Obligation and Disclosure
Reguiremanis) Regulations, 2015, The full format of tha  Quartarly ! Annual Financial Resulls is available on he Slock Exchanges wabsilas e (www bsaindia.com) and (www.nseindia.com) and also

8 Strides

CIN : L24230MH1990PLCO57062

Strides Pharma Science Limited

Registered Office: 201, '‘Devavrata’, Sector 17, Vashi, Navi Mumbai - 400 703.

Tel No.: +91 22 2789 2924; Fax No.: +91 22 2789 2942

Corporate Office: 'Strides House', Bilekahalli, Bannerghatta Road, Bengaluru - 560 076.
Tel No.: +91 80 6784 0000/ 6784 0290; Fax NMo.: +91 B0 6784 0800
Weabsite: www.strides.com; Email ID: investors@strides.com

Extract of the consolidated audited financial results for the quarter and year ended March 31, 2022

Rs. in Million

amount every month and
ccumulate their asset. Ended 31st March, 2022 Consolidated

These investments will be - £ty Theiin | Seringy ToprentesTiiion samt| Wars o
: - | Quarter Yea Quarter
insured in bank-grade lockers sl o Budcd | Roded Ended i March 31, | December 31, | ended inthe | March 31, |March 31,2021
maintained by PhonePe’s part- No. A 91.09.2022 | 31032022 | 31082021 articulars 2022 2021 previull:s year 2022
ners MMTC-PAMP and Safe- | - . March 31,

| (Audited) | (Audited) {Audited)
: . 2021
GIOId- In"eSt‘l’rwalllH havelgomci Total Income from Operations |a046065 |1.04879.69 | 2221207
P ite Cl(;III;CI‘(J)c Or1 ttierlrf g»(c) afcl 2| Net Profit/ (Loss) for the period (before Tax, Exceptional - i AUDITED UNAUDITED AUDITED AUDITED AUDITED
can se atany etogeta 4 1 ot Exteaordl o 1 168,89 6 450,35 654907 ontinuing operations
direct credit to their bank sl o ”53. S ' Revenue from operations 8,660.18 7.943.93 9.084.93 30,702.50 33,158.70
accounts. Should they choose S| WekEwikif aue e DA e, 1ax jaar Met Profit from ordinary activities before Exceptional Hems
to redeem this investment in Exceptional and ! or Extraordinary ltems) =028 413440 B59.07 and tax [*) 180 47 (914.29) 768.19 (2,978.76) 3,299.05
the form of coins and bars, it 4. | NetProfit/ {Loss) for the period after Tax (after Exceptional Met Profit / (Loss) from ordinary activities before tax from
will be delivered to their and ! or Extraordinary lbems) 400.08 3.063.24 162 67 :nnlinuirlﬁg operations . o {1,025.22] (1,311.36) 560.65 (6,525.13) 2,754.39
doorsteps,the companysaid in 5. | Other Comprahensive Income (2.13) (2.13) 6.40 ”Er:i_'}m.f'” ':L““n:'j:'“"‘ ordinary octivities affer fax from e R e T i
Tot ) < : i confinving ocperations ; : ; 3 ; : 4 i
astatement. . | dowm l:l!nmprehertswe Inmmfz_f-::ur e prneg [Gamypxising Profit/(loss) after tax from discontinued operations . : (8.31) : 139.47

Theadvantage of startinga Prafit/ (Loss) for the period {after Tax) and other Total comprehensive income for the period 576.29 (1,219.74) 410.21 (4,252.51) 2,742 84
gold SIPon PhonePejis the con- Comprehensive Income (after Tax]] e | 306129 169.27 Equity share capital B97.90 897.83 896.81 897.90 89681
venience of unified payments 7. | Equity Share Capital 1.211.05 1.211.05 1.211.05 Other equity 22,694.38 26,869.80 22,694 38 26,869.80
interface (UPI). Setting up a 8. | Reserves (axcluding Revaluation Reserve as shown in the Earnings per equity share (for total operations)
gold SIP is a one-time, hassle- Balance Sheet of March 31, 2022) FTMI; “:?EEP;{.:P? ] V= S0y = hgterame e e (13.55) 2 (51,28} s
free processand all subsequent 9. | Eamings per share of Rs.10/- each (for confinuing and E D?I 'l d EPS o 3'25 1 3'55 5' 14 51 IEE 2?'92
' letel - ; [b) Dilute (Rs.) : (13.53) : |51.28) -
investments are completely discontinued operations)
automated. (a) Basic 140 25 2 134 (*] The Company did not have Extra-ordinary items for the given periods.

“PhonePe’svision is to build (b) Diluted 310 25 70 | 34 Information on Standalone Results : - Rs. in Million
products and .off(?rings that A 3 Months Preceding 3 | Corresponding | For the current | Previous year
cater to the varied investment ' ended Meonths ended 3 Months year ended ended
needs of its 380 million users. 1. The above is an exfract of the detailed format of the Audited Financial Results for the Quarter and Year March 31, December 31, | ended in the March 31, March 31, 2021
As Indians look at finding ended on 31st March 2022 filed with the Stock Exchanges under Reguiation 33 of the SEBI (Listing Particulars 2022 2021 previous year 2022

' sclosu irement i ‘ i Financi March 31
smart ways to buy gold, we are Gh-!u;ah.cﬂcs and [isclosure Reqmre-:-'nenq?} F!cegulatt:nn;-. 2.-'2'15. The full fl:nrr.nat. of the said Financial H&suﬂls s '
ha to provide our users the are available on the Stock Exchange websites www.bseindia.com, www.nseindia.com and on the Company's
Ppy o provi website waw kingfaindia,.com AUDITED UNAUDITED AUDITED AUDITED AUDITED
option of setting up a gold SIP . . e :
throuch UPL PhonePe’s oold Z. The above resulls were reviewed by the Audit Committee and approved by the Board of Directors al is Total Income from continuing operations 5,404.86 4,470.57 6,569.05 21,024.88 19,465.62
SIp flgl hel : build t% ) meeting held on May 25, 2022, The Statutory audors of the Company have camied oul an awdit of the resulls Profit/(loss) before Tax from continuing operations 547.07 (314.90) 684,95 215.08 1,116.35

will help users bul elr for the quarter and year ended March 31, 2022, Profit/{loss) ofter Tax from continuing operations 2,005.04 [176.03) 480.75 1.801.88 782 40
long-term gold 1nvestrnent§ 1n 3. The above statement has been preparad in accordance with the Companies (Indian Accounting Standards) Profit/(loss) before tax from discontinued operations - E - -
a hassle-free way by allowing Rules, 2015 {Ind AS) prescribed under section 133 of the Companies Act, 2013, as amended read with Profit/{loss) ofter tax from discontinued operations s ; e : T

them to buy the purest 24K
gold through small and regu-
larmonthlyinvestments,’said

hﬂes:
The above is an extroct of the detailed format of Quarterly Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI [Listing Obligations
and Disclosure Requirements) Regulations, 2015, The full format of the Quarterly Financial Results are available on the Stock Exchonge websites viz.,

rabevant rules thereunder and in terms of Regulation 33 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015, as amended and SEBI Circutar No. CIRICFDVCMD 114472019 dated March
29,2019,

Terence Lucien, head of invest- 4. Taxexpenses include cumenttax and defermed tax. www.nseindia.com & www. bseindia.com and on the Company’s website www.strides.com.

ments at PhonePe. 5. The busmess of the Cormpany falls under a single reportable primary segment |2, *Reinforced Polypropylena® For and on behalf of the Board
Users can start investing forthe purpose of Ind AS 108, G Sd/-

with as little as ¥100 per For Kingfa Science & Technology (India) Limited, ] _ Arun Kumar

month. Place : Pune BO JINGEN Bengaluru, May 24, 2022 Executive Chairperson and Managing Director

Date : May 25, 2022 Managing Director
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MIRCH TECHNOLOGIES (INDIA] LIMITED

Registered Office: B-701, 7th Floor, Aurus Chambers, S.S. Amrutwar Marg, Worli, Mumbai, Maharashtra- 400013, India

Corporate Identification Number (CIN): L27290MH1972PLC016127
Tel: 022-24979758, 022-24909003, 9821042687; Email: uvwtski@gmail.com ; Website: www.mirchtechnologies.com

(hereinafter referred to as “Target Company”) in relation to the Open Offer (“Offer”) made by Mr. Pankajkumar Patel
(hereinafter referred to as “Acquirer”), to the public shareholders of the Target Company under Regulation 3(1) and
4 of Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011, as
amended (hereinafter referred to as “SEBI SAST Regulations”)

| Date

25™ May, 2022

Name of the Target Company

Mirch Technologies (India) Limited
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Details of the Offer pertaining
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to Target Company

CIN: LESSTDLI1993PLCITT A2

SOM DATT FINANCE CORPORATION LIMITED

Registered Address: 516, Suneja Tower-l, District Centre, Janakpuri, Delhi - 110058

STATEMENT OF AUDITED FINANCIALS RESULTS FOR THE QUARTER AMD YEAR ENDED MARCH 31, 2022
(AN amounts are in INR lacs, except otherwise atated)

This Offer is being made pursuant to Regulation 3(1) & 4 of the Securities and
Exchange Board of India (Substantial Acquisition of Shares and Takeovers)
Regulations, 2011 and subsequent amendments thereto (“SEBI SAST
Regulations”) for acquisition of upto 2,08,000 Equity Shares of Rs.10/- each at
an Offer Price of Rs. 10/- per equity share, payable in cash, aggregating to Rs.
20,80,000 (Rupees Twenty Lakh Eighty Thousand Only) representing 26% of the
issued, subscribed, paid up and voting capital

Name of the Acquirers

Mr. Pankajkumar Patel

Name of the Manager to the
Offer

| Members of the Committee of |

Finshore Management Services Limited

Mr. Natwarlal Rameshwarlal Somani — Chairman

Quarter ended Year ended Independent Directors (IDC) Mrs. Kajal Dilip Kulshrestha — Member
5r. |
Nao. Particulars 31 -Mar-22 | 31-Dec-21 [ 31-Mar-21| 31-Mar-22| 31-Mar-21 IDC  Member’s relationship | All the members of the IDC are Directors of the Target Company and have no
Audited |Unaudited| Auwdited | Audited | Awdited with the Target Company| other relationship with the Target Company.
Rgvanm fhrnm ﬂparmiﬂns (DlreCtOI', EQUIty ShareS
(i} Dividendincome 12.68 3313 13.94 5010 20649 owned, and other contract/
(i) Bed gain an falrvadue changas 17083) 3 0 £35.35 480,15 516.33 relationship), if any.
1| Total fro ati 58T &7.65 249.29 535,25 53r.n2
: it e | b : Trading in the Equity Shares/| None of the IDC members have traded in the Equity Shares of the Target
| CHher income 0.01 . . 0.01 . L . . .
ut| Totati i) TEBAE) T T AN Y TTTH other securities of the Target| Company during 12 months prior to the date of the Public Announcement of
Exse::lﬂmﬂ ekl Szl il Sl il Esiriic Company by IDC Members the Offer on March 11, 2022 and till the date of this recommendation.
() Finance costs .12 0.99 _ IDC  Member’s relationship | None of the IDC members holds any contracts nor have any relationship with
(i} Feeasand commision expenss 1.18 1.18 1.15 B.21 5.36 ith the Acqui (Direct the Acaui
{lii) Employes benefits expense 10,95 10,01 543 3518 17.41 with “the Acquirers {Uirector, | the Acquirer
{iv) Depreciation and amortization expense 0.22 0.21 0.02 0.51 0.19 Equity Shares owned, and
iv] Otherexpansas 6.20 833 10,06 25,85 30.33 other contract/relationship),
IV | Total expenses 18.62 19.82  16.668 68,54 53.29 if any.
V| Profit before axcepbonal items and tax {IH-1V) -:TE- ?E-] 4783 23263 470,72 483.73 Trading in the Equity Shares/| Not applicable as the Acquirer is an Individual.
Wi | Exceptianal tems = - - - fe .
VIl | Profit befone tax (V1) .:;-E,_?g,:, 4783 252 83 aro72 | 48373 other securities of the Acquirer
Tax expenses by IDC Members
b Current ta (12,78 8,07 41.50 TE.E9 B0.BS - - - ———
E:if:- A;j':zlr:.ng:,;u““ relating to earlier years A .E.C!{!-: 4 (1.70) (2 24} 005 | Recommendation on Open| Based on the review, IDC Members believe that the Offer is fair and reasonable
ity Daferrad tax L __:.'__{:zi__ 260 | (44.00) | f_q__g*i_ (3994 Offer, as to whether the Offer,| and in line with the SEBI SAST Regulations.
VIl Total tax expenses {7.59) 10,61 (4.20) BE.69 40.9§ | is or is not, fair and reasonable
IX | Profit for the pesiod (VI-VI) (60.19) 3722 23683 | 384.03| 44277 | Disclosure of Voting Pattern of | All the IDC members unanimously voted in favour of recommending the open
DL LR I o the meeting in which the open | offer proposal
i} Abems that will nod be reclassiied to profil or koss in . :
subsequent years: | offer proposal was discussed
Ht‘:r‘r‘u‘:;j:-‘:urt‘:r‘ﬂler'!‘.-:‘:lIJ||'!5.'I r-;n'lpln;.-n:_-&nl I'|er'|-e‘r1|tl:‘:-::-ll_r;!:3h.“1|'|$ 10,0 .10 {0,032 .10 | Summary of reasons forl IDC Members have reviewed
(i} Income fax relating to dems that will not be raclazsified to . .
profitor e 0.04 . (0.02) 0.04 (0.02) recommendation a. Public Announcement (PA) dated March 11, 2022
X | Total other comprehensive incoma {004} . 0.08 0,04} 0.08 b. Detailed Public Statement (DPS) published on March 21, 2022
¥1| Total comprahensive income for the year {1X+X) {80.23) arze 23691 ag3o0 [ 44285 c. Draft Letter Of Offer dated March 26, 2022
Basic ! Dilvled Eamings Per Share d. SEBI observation letter dated May 19, 2022
(FV.of INR 10V- each) _ ; o . e. Letter of Offer (LOF) dated May 20, 2022
:f:u:"- E‘IEI'E:‘.I‘I: | :ggg; g%‘; é;g ;ﬁ ::§ Based on review of the above documents the members of the IDC are of the
it L : view that the offer price is in line with the parameters prescribed by SEBI in the

Ses accompanying notes to financial resulis.

NOTES:
o2,

Rulées, 2018

sagment.

craedit entibemeant.
5, During

from competent avthority

peniod's classdications ! dssclosures.

1. The alxowvae results have bean reviewed by Suedit Committes and approved by the Board of Directors af teair masting hebd on May 25,

2. The financial results of the Company heve been prepared in accordance with Indian Accounting Standards (Ind AS ) natified under the
Companies {Indian Accounting Standands) Fules, 2015 as amended by the Comganies (Indian Accounting

3, A5 per Indian Accounting Sfandards (Indds) 108 "Operating Segment”, the company's business falls within a single business
4. The deferrad tax expanaes for the year ended March 31, 2022 includes INR 46.74 lakhs (March 31, 2021: INR 1.80 lakhs) for MAT
the financial year 2020-21, the registerad ofice af the Company was shifled from West Bengal o NOT of Delhi aler approval

4. Figuras for tha previous quarters ! periods have been regrouped [ reclassified. wherever necessary, fo cormespond with the currand

SEBI SAST Regulations.

Details of the Independent
Advisors, if any

None

Any other matter to the

Slandards] [Amendmeant) highlichted
ighlighte

None

Regulations.

For and on behalf of board of directors of

Som Datt Finance Corporation Limitad
-

To the best of our knowledge and belief, after making proper enquiry, the information contained or accompanying
this statement is, in all material respect, true and correct and not misleading, whether by omission of any information
or otherwise, and includes all the information required to be disclosed by the Target Company under the SEBI SAST

For and on behalf of the Committee of Independent Directors o
Mirch Technologies (India) Limited

Phone: 011 - 40021400 | Fax Number - 011-40021401 | Website: www.religare.com | E-mail: investorservices@religare.com

e ik M“m::';lij:;g;m;? Elace.: Mtl:mbai, Maharashtra Natwarlal Rameshw.arlal Somani
Date : May 25, 2022 D - 0045731 ate: 25" May, 2022 Chairman of IDC
RELIGARE ENTERPRISES LIMITED % HELIGARE
CIN: L74899DL1984PLC146935
Regd. Office : 1st Floor, P-14, 45/90, P-Block, Connaught Place, New Delhi -110001 Values that bind
Statement of Standalone and Consolidated Audited Financial Results for the Quarter and Year Ended March 31, 2022
(Rs. in Lakhs, unless otherwise stated)
_ _ ~ Standalone ) Consolidated _
Quarter Ended - Year Ended Quarter Ended Year Ended
Particulars March 31, December March 31, March 31, March 31, March 31, December March 31, March 21, March 31,
2022 31, 2021 2021 2022 2021 2022 31, 2021 2021 2022 2021
(Audited) (Unaudited) (Audited) (Audited) (Audited) (Audited) (Unaudited) (Audited) (Audited) (Audited)
1 | Total Revenue from Operations 577.33 154.44 193.34 | 1,777.32 616.62 95,256.45 82,722.17 7531710 | 3,22,362.20| 2.49,245.45
2 | Net Profit / (Loss) for the quarter (667.51) (215.13) {247.98) (£,680.93) 6,434.93 (6,338.61) | (25,018.37) (8,719.12) | (1,03,095.63) (49,737.70)
/ year (before Tax, Exceptional
and for Extracrdinary ltems, and
share in loss of joint venture)
3 | Net Profit / (Loss) for the (667.51) (215.13) (247.98) | (2,680.93) 65,43493 (6,346.96) | (25,018.96) (8,719.64) | (1,03,105.28) (49,746.11)
quarter / year before Tax (after
Exceptional and /or Extracrdinary
Items and share in loss of joint
enture) .
4 | Total Comprehensive Income for (674.13) (160.35) (539.89) | (2,622.26) 6441.39 | (63,628.80) (24,789.45)( (10,357.83)| (1,56,599.87) (48,689.06)
the quarter/ year (after Tax and
non-Controlling Interest) ,
5 | Equity Share Capital (Paid-up) 31,880.93 31,838.58 25,941.39 31,880.93 25941.39 31,880.93 31,838.58 25,941.39 31,880.93 25,941.39
6 | Other Equity (Excluding M.A. MN.A. MA | 18192454 | 1,31976.19 M.A. M.A, N.A. | (1,30,107.77) (30,650.03)
Revaluation Reserve) as shown in
the Audited Balance Sheet
7 | Earnings Per Share (EPS) before
and after extraordinary items (of
Rs 10/- each, fully paid up)
a. Basic EPS (Rs) (0.14) (0.05) (0.21) | (0.86) 247 | (19.21) (7.84) (3.46) | (51.33) | (19.65)
b. Diluted EPS (Rs) (0.14) (0.05) (0.21) | (0.86) 241 (19.22) (7.84) (3.50 (51.33) (19.69)
The above is an extract of the detailed format of Quarterly and Year ended Financial Results filed with Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015. The full format of the Quarterly and Year ended Financial Results is available on the Company's website www.religare.com and Stock Exchanges’ website
www.nseindia.com and www.bseindia.com.
For and on behalf of the Board of Direcgtsrs
Place: New Delhi Dr. Rashmi SBIU]'IFH
Date : May 25, 2022 Executive Chairperson
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Shamrock Industrial Company Limited
Regd off: No. 83-E,Hansraj Pragji Building, Off. Dr E Moses Road, Worli, Mumbai - 400018.
E-mail Id - shamrockfin@gmail.com, Website: www.shamrockindustrial.wordpress.com
CIN: L24239MH1991PLC062298 | Tel. No.: 022 40778884 - 60 | Fax No.: 022 24983300
EXTRACT OF ANNUAL AUDITED FINANCIAL RESULTS FOR THE QUARTER AND
YEAR ENDED 31ST MARCH 2022 (Rs. InLakhs except EPS)

Particulars Quarter Yeartodate | Corrospondi Corrosy TS hell 3TI%:
Ended ended 3 months ear - P )
ended ertiodon TIfeTel | STTerReRt= T STIHHTR T
31.03.2022 31.03.2022 31.03.2021 31.03.2021 h. RLE] et A i THTOIA
(Audited) (Audited) (Audited) (Audited) (3.9.2/-) .

Total incpmefrom operations & other revenue 0.00 9.66 0.88 0.88 0020320 [Eefiet TET 933 0040264642 [00L0%ECRLR | 0¥00YWUY
Net Profit/ (Loss) (before tax and/or
extraordinary items) 5.27 -20.74 -17.62 -31.39 HTGET ST St
Net Profit/ (Loss) for the period before tax el stEme
(after Extraordinary items) -5.27 -20.74 -17.62 -31.39 - 0
Net Profit/ (Loss) after tax T IV SHE TR TG TG ASTHHGHTA GTal /R TG TSGR 1 Hex g2
{atter extraordinary ftems) 527 2074 1762 31.39 RTINS foIqeoTTet ShIvIATET STaN STeee i o gren fohan e ae
Total Comprehensive income for the period . . 3
[comprising profit/(loss) for the period (after tax) Ha BN . C (@ q. ES Y (W%RT) aa‘ d 9 ! B . SATST=AT < (@q ES Y
and other comprehensive income (after tax) | 0.00 0.00 0.00 0.00 () fearaia SR Huiehe Tet MHTIHTITEEAT ShIvraral el ITH 7 SedTd
Equity Share Capital . 54284 542.84 542.84 54284 T AT ot el STEet. HETH ST 39 e HUvArd I AR
Reserves (excluding Revaluation Reserve as
shown in the Balance Sheet of previous year) 0.00 -352.90 0.00 -332.16 Eﬁ, L TS THTATHE BT 3 gl hE .
Earnings Per Share (of 10/- each) -,ﬁaa\\—ﬂ 33@“ ﬁﬁ%@iﬂf{ﬂT
(for continuing and discontinued operations)
Basic : -0.10 -0.38 -0.32 -0.58 Frﬁ/_
Diluted: -0.10 -0.38 -0.32 -0.58 AT ST
Note: ToehTon : e Hut wfa o SiguTe sTfireRT
1. The above Standalone Audited financial results for the quarter and year ended 31.03.2022 have been reviewed by ﬁ?ﬁﬁ : 3%.04.30%% (m Qc?b)

Auditors, Audit Committee in their meeting held on 25th May, 2022 and have been approved by the Board of Directors
in their meeting held on 25th May, 2022.

2. Theabove s an extract of the detailed format of year ended Financial Results filed with the Stock Exchanges under
Regulation 33 of the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. The full format of the
quarter and year ended Financial Results are available on the Stock Exchange websites. (www.bseindia.com) and
on the Company’s website (www.shamrockindustrial.wordpress.com).

NOTICE
TATA POWER COMPANY LIMITED
Reg office: Bombay House, 24, Homi Mody Street, Mumbai, Maharashtra, 400001
NOTICE is hereby given that the certificate(s) for the undermentioned securities of the
Company has/have been lost/mislaid and the holder(s) of the said securities / applicant(s)
has/have applied to the Company to issue duplicate certificate(s). Any person who has a
claim in respect of the said securities should lodge such claim with the Company at the
Registered Office within 15 days from this date, else the Company will proceed to issue
duplicate certificate(s) without further intimation.

For Shamrock Industrial Company Ltd
Sd/-

Date: 26.05.2022
Place: Mumbai

Kamlesh Khokhani
Managing Director

T IRR A fefiee

TSATICA: TEARY S OTHTA 36 SHTTE0 8337

PUBLIC NOTICE

Public in General hereby informed that my
client Mr. Vinay Kanchan Kothari, residing
at Flat No. B/605, 6" Floor, Versova Raj
Mahal Co. operative Housing Society Ltd.,
Raheja Complex, Off. Yari Road, Versova,
Andheri (West), Mumbai- 400 061, adm.
area 541 Sq. Ft. Built-up area i.e.
50.26 Sq. Mtrs. Built-up alongwith 1 closed
car parking Garage No. 5, in the compound
of Versva Raj Mahal Co. operative Housing
Society, bearing C.T.S. No. 1210/2 (part) of
Village- Versova, Taluka- Andheri, Mumbai
Suburban District.
That the Allotment dated 28/08/1988 made
and executed between M/s. RAHEJA
CONSTRUCTION LTD., the Builder /
Developer, and 1. MR. DILIP KANTILAL
SHAH, 2. MR. ATUL PRAVIN CHANDRA
SHAH, 3. MR. KANTILAL JAYCHAND
SHAH & 4. MRS. SUDHA P. SHAH.
That Agreement dated 09/02/1990 between
1. MR. DILIP KANTILAL SHAH, 2. MR. ATUL
PRAVIN CHANDRA SHAH, 3. MR. KANTILAL
JAYCHAND SHAH & 4. MRS. SUDHA P.
SHAH, the Vendors therein of the one part
and MRS. POONAM VISHNU BHATIA, the
Purchaser therein of the other part, has been lost
/ misplaced and same was not traceable by me.
That the said aforementioned agreement has
been lost / misplaced and same was not
traceable by me.
That my client has lodged N.C. complaint
bearing No. 687/2022 dated 17/05/2022 before
the Varsova Police Station for misplace of
above original documents.
If any person/s claiming any right, title or
claim in respect of aforementioned Original
Agreements, should intimate me with
relevant documents pertaining to the said flat,
within 14 days of publication of this Public
Notice, failing which, it will be presumed that
there is no right, or claim by anyone and the
same has been waived.
Dated this 26" day of May, 2022
Ramsagar K Kanojia (Advocate High Court)
M M Court, Andheri (East), Mumbai 400069.

Mobile no.9867681070

%02 /%04, STl WoH 3.9, 20, = HH 54, GaE-%00030. Name of the Shareholders ggc%fritt?:s l i::jdfszsszﬁjrgies Distinctive Number (s)
FemTge:www.bombaywirferopes.com Havabu Yusuf Nana 2100 30171021 0 30173120
3% AT, 2032 TS Hueredn faumd a autewiar srer@mieia faxa fFeawten srare Khijar Hanif Lunat
(¥eRH ) Havaboo Yusuf Nana 880 30198321 to 30199200
Foerelt Foerelt Fuerer Fuerer Khijar M Hanif Lunat .
aefter et fomd af af Havaboo Yusuf Nana 600 Eaely 51*;2”95 30173121 to 30173720
39.033032 | 39.92.2029| 39.03.2032 | 39.03.:209 Khizar Mahmedhanif Lunat s
SraTaRfre | sreraTaRfare | SraTaRfare | SR Havaboo Yusuf Nana 320 30196321 to 30196640
Khizar Mahmed Hanif Lunat
PRI TR S (Fredes) - - - - Havaboo Yusuf Nana 1680 30196641 to 30198320
Froadt/aufaRar frege wwr/ (der) (R, suaeHs Khizar Mahmed Hanif Lunat
afrfor/feber faRi rvemmeor a1l (¢v) (a4?) (35.98) 4,04 Sd/-
R ProTad /avieRar Feae T/ (der) (s Place : Mumbai MOHAMEDKHIZAR MOHMADHANIF LUNAT
31for/fehar faQrs ATeRoT SreR) (¢c.0%) (&42) (9g.98) 9404 Date : 26/05/22 [ Name of holders] / Applicant[s] ]
IR Boadt /aufaRar s 5w/ (der)
(3rarereres 3nfor/ fehar ey ATERT STeFR) (¢co) (842) (R€.9¢) 9850
A SN AR AN Kaya Limited
[ W/(ﬁra)(amav) IO SR AP S (IR ) 3388 0.0 3.9% R&R¢ CIN: L85190MH2003PLC139763
TEHI HIeqes 43.80 43.80 43.80 43.80 Registered Office: 23/C, Mahal Industrial Estate, Mahakali Caves Road,
AN FHHIT 483 §R.¢ Near Paperbox Lane, Andheri (East), Mumbai - 400093. | Tel no.: 022-66195000,
I TR (%.9/ - U Fax No.: 022-66195050| Website: www.kaya.in | Email: investorrelations@kayaindia.net
(FmTRies 3wt aTftfhianor =Tgh) NOTICE OF POSTAL BALLOT
ey (0.a4) (0.9?) (8.8) 0.0 Notice is hereby given, in accordance with Section 108 and Section 110 of the Companies
Hiftrga (0.94) (0.97) (8.38) 0.9 Act, 2013 (the "Act"), read with Rule 20 and Rule 22, of the Companies (Management and
- - Administration) Rules, 2014 ("Rules") read with the General Circular No. 14/2020 dated
et forefley forepufer QrRaTafidigR Tffelie FRuaTa oel ST Y 3, 031 XIS STl HaTed HSBIeT T A April 8, 2020, the General Circular No.17/2020 dated April 13, 2020, the General Circular
PROGT 37T, No. 22/2020 dated June 15, 2020, the General Circular No. 33/2020 dated September 28,

2020, the General Circular No. 39/2020 dated December 31, 2020, the General Circular
No. 10/2021 dated June 23, 2021, the General Circular No. 20/2021 dated December 08,
2021 and the general circular No. 3/2022 dated May 05, 2022 issued by the Ministry of
Corporate Affairs ("MCA Circulars"), read with the Securities and Exchange Board of

W (fosfeeT siffeesiar aive RvaaoR Rerics) Yee 209Y =T FRIF 33 37 Tei Tavaiorg e 2y Ui,
022 il ATGR FHRUATT SSH! 39 AT, 202 it Aoeredr et a asfefvar ficdia frspufe wfiear Fgmmdie sarr
e, e farcfer Freepefer wiqof 7 weier wareiorear www.bseindia.com @ defear www.bombaywirferopes.com

JIATETR UG TR, India Circular Nos. SEBI/HO/CFD/CMD1/CIR/P/2020/79 dated May 12, 2020 and
e TR Ao el et SEBI/HO/CFD/CMD2/ CIR/P/2021/11 dated January 15, 2021 ("SEBI Circulars"),

- Regulation 44 of Securities and Exchange Board of India (Listing Obligations and

. gAY 51. Disclosure Requirements) Regulations, 2015 ('Listing Regulations") and Secretarial

m: Hag qutere HeTerh Standards 2 on General Meetings issued by the Institute of Company Secretaries of India
feieR: Ru.04.203% AT 02UR U3 and other applicable provisions, for seeking approval of the Members of Kaya Limited (the

"Company") by way of Resolutions for the following Business set out hereunder through
Postal Ballot by remote e-voting process ("postal Ballot/E-Voting")

Special Resolution :

Rreew Rard St 0

30 HIRIA TS AT, el T FeRTS! a1, Freret (4,) 5o - 800099, 2)
TR9-R-R30CR49 TERT: §9-33-33003063

Jawrge:www.simplex-group.com; $-3ainvestors@simplex-group.com

To approve Material Related Party Transaction(s) with Mr. Harsh Mariwala entered into
during FY 2021-22

To approve Material Related Party Transaction(s) with Mr. Rajen Mariwala entered into
during FY 2021-22

Ordinary Resolution :
3) To approve Material Related Party Transaction(s) to be entered into with Mr. Harsh

SINPLEX

8 ReALTY LTD.

Tﬁmﬂ:%’w%owﬂﬂ%wﬁmﬂooom Mariwala during Financial Year 2022-23, pertaining to availing of loans from him.
m Qaﬁa : mm 4) To approve Material Related Party Transaction(s) to be entered into with Mr. Rajen
¥ H'Ef, 202 ﬁﬁﬁ d mﬁ?ﬂ Wﬂﬁﬁﬁ JEare Mariwala during Financial Year 2022-23 pertaining to availing of loans from him.
(., S fifes) 5) To approve Material Related Party Transaction(s) to be entered into with Mr. Harsh
- - - Mariwala during Financial Year 2022-23, pertaining to repayment of loans, availed
etel fomTét TS af | kel fomTd from him.
quafter 3%.03.30Q 39.03.20Q | 39.03.2029 6) To approve Material Related Party Transaction(s) to be entered into with Mr. Rajen
R oaaRfE R Mariwala during Financial Year 2022-23, pertaining to repayment of loans, availed
from him.
o 0.8 3¢ 1549 In terms of the MCA Circulars, the Postal Ballot Notice has been sent in electronic form
PR e 1/ (dler) (R g Jae aagd) 94¢.83 39383 3.3 only to the members of the Company whose names appear in the Register of Members /
- list of beneficiary owners as received from National Securities Depository Limited and
X[ P S @ T/ (?ﬁa)(a Al ) 48R 393.9% $3.3% Central Depository Services (India) Limited and whose email IDs are registered with the
TR PIOREB e T/ (qVer) (SFTarererd TeaR) 93%.9 95.¢9 $%.%0 Company / Depositories / RTA as on May 20, 2022, being the cut-off date. A person who is
: n not a member as on the cut-off date should treat the Postal Ballot Notice for information
PIATAEIHIET TRUT Fdps S ((@RFR) a_m%ﬁaﬁ'm purposes only.
Ak W/(Fﬂ?,"l) 9 TR P 5P ( e 7)) 908.¢¥ RE¥.%Y ¢8.90 In accordance with the MCA Circulars and SEBI Circulars, physical copy of the Notice
JHUT Hiqh 2%%.9% 2%%.9% 29%.9% along with Postal Ballot Form and pre-paid business reply envelope will not be sent to the
- members for this Postal Ballot. The communication of the assent or dissent of the
ESM W (EﬁtﬂWﬁﬁ Fircic] EWE;'I) Arfier qufean eRamaRf 9992¢§.80 9992&.80 90¢89.42 members would take place through the process of Remote e-voting only.
TR o TR 39.03:2022 ¥l | 39.03.0R WA [39.03.2029 FWh The Postal Ballot Notice inter-alia indicating the process and manner of remote e-voting is
R — 6 (3R 7 @ FRGTEE! also available on the Company's website www.kaya.in, on the website of the Stock
& e (w;/ ) a ) Exchanges i.e. BSE Limited and National Stock Exchange of India Limited and on the
( q]ﬁ) % 9 WM LER ¢RY .60 website of NSDL at www.nsdl.co.in.
# femgrpiean arftidrawor g, The Company has appointed Mr. Sitansh Magia, Practicing Company Secretary
feg: (Membership No.: A15169), as Scrutiniser to the Postal Ballot process. The Company has

) fofee afem g FoeraR R - et W TR engaged the services of National Securities Depository Limited ("NSDL") for providing e-
5 & ( T oS ) Wﬂq R0y =1 Fe 3 Nl X voting facility to all its members. The manner of registering and updating email address is

o5 TR arffes foefar Fsemter i T ST s, vt e /afifes eramRfi wea fadta Freasfa g asfollows:

auren www.simplex-group.com JeIEeR ST T GawHsal www.bseindia.com dRTEeR S9Y Se. i) In case shares are held in physical mode please provide Folio No., Name of
R, i T eraTfIGR Gl Ruard ailet S Y H, 2032 el et HaTerds HeaTe Wit A1 IRUAR 3el. shareholder, scanned copy of the share certificate (front and back), PAN (self-
3 e il Fread % U RIS 2093 <1 B 933 a7 Rifta st (W W) HW’ 209y (W) TR attested scanned copy of PAN card), AADHAR (self-attested scanned copy of Aadhar

iy Eﬂ’l\mﬂ%ﬁ S AT A SR S 31? Card) by email to investorrelations@kayaindia.net

i) In case shares are held in demat mode, please provide DPID-CLID (16 digit DPID +
39 AT, 0RQ g i Tfad SmmuRfard fawia forseufen srEare

CLID or 16 digit beneficiary ID), Name, client master or copy of Consolidated Account
statement, PAN (self-attested scanned copy of PAN card), AADHAR (self-attested

(.o, v afifes) scanned copy of Aadhar Card) toinvestorrelations@kayaindia.net. If you are an
el . el Individual shareholder holding securities in demat mode, you are requested to refer
g '5‘ o g é to the login method explained at step 1 (A) i.e. Login method for e-Voting and joining
quafier 39.03.20Q 39.03.203Q | 39.03.2029 virtual meeting for Individual shareholders holding securities in demat mode.
CICNINE R LI iii) Alternatively, shareholder/members may send a request to evoting@nsdl.co.in for
procuring user id and password for e-voting by providing above mentioned
PRI WU I 20.¢8 R’ %44 documents.
ProTHHRT feges T/ (deT) (R T KD W) 44.0% 0R.4¢ 82.3% iv) In terms of SEBI circular dated December 9, 2020 on e-Voting facility provided by
ngmm FUIAD TR Listed Companies, Individual shareholders holding securities in demat mode are
S W/(ﬂﬁ)( c ) 383 28380 80.63 allowed to vote through their demat account maintained with Depositories and
FRIAR FBREGRAT e T/ (e ) (SFIaTeTeds deaR) 49.62 900.20 44.90 Depository Participants. Shareholders are required to update their mobile number
iRl @ Ty Iaw ((W) g PRl and email ID correctly in their demat account in order to access e-Voting facility.
Wﬁﬁ W/(Eﬁa) TR T S (Wﬁﬁ'\’)) 3234 994¢.%9 3.36 Manner of casting vote through e-voting:

- Members will have an opportunity to cast their votes remotely on the businesses as set
SECINRIEC) RR.98 RR.98 ARR.98 forth in the Postal Ballot Notice through e-voting system. The login credentials for casting
TR T (ﬂ?‘ﬂaﬂﬁﬁ RCic] W) TrfieT aufea eRaTaRfR 90£0%.3 90£0%.3 90868.09 the votes through e-voting shall be available to the members through email after

. & . \ . successfully registering their email addresses in the manner provided above. The detailed
G q @ 3 310330 bl 310330 ¥l 39.03.3029 kil procedure for casting the votes through e-voting is provided in the Postal Ballot Notice.
U= JRAT (6.90/ - qﬂ}zﬁ)(\q@gﬂa 9 G PRGN The details are also made available on the website of the Company.
(anferemor ) # 3 Qﬁﬁ'@_ﬂ 9.03 493 9.¢% Members are requested to note that the voting on the businesses specified in the Postal
Ballot Notice will commence at 9.00 a.m. (IST) on Thursday, May 26, 2022 and will end at
#R éEE SIElEEay Tﬁ& 5.00 p.m. (IST) on Friday, June 24, 2022. The e-voting module will be disabled for voting
fe: thereafter.

9. Wt (BReT siffeemier oite fowaioR Rearvicn) Yoem 2094 =1 Fo 33 oFR TC% Taavias WIeY. duad
o e /arffes foefer Fsems el fdReR Fogramdie Samr e, vt e /afifes eremffér Tema fadta freasfal T
Grter www.simplex-group.com JeTEeaR T el Tavristear www.bseindia.com deTEeaR ITeE I,

2. et e oramfiiiiGR qfdeiia awvard aet i 2y 3, 2032 Al SHleted Haerd ST ¥ A1 IRV 3.

3. et ffe i aortt RIGT 2093 2 e 933 3 A et (Rt aran) SRR, 2094 (S80CH) TR
31 AT e AIGTATH o AVHT 9 TRIETER TR el 3TE.

Once the vote on a resolution is cast by a member, the member shall not be allowed to
change it subsequently.

All the members of the Company as on the cut-off date (including those members who
may have not received the Postal Ballot Notice due to non-registration of their email
addresses with the Company / RTA / Depositories) shall be entitled to vote in relation to the
proposes businesses in accordance with the process specified in the Postal Ballot Notice.

Date of completion of dispatch of Postal Ballot Notice to the members: May 25, 2022.

8. W fefty Feepufedter i afecl! e (F <RI ) To understand the process of e-voting, members are requested to go through the notes to
mw TS ¥ mm the Postal Ballot Notice. For any grievance or query, Members may write to the Company
fer Secretary at the registered email id investoreelaions@kayaindia.net or can reach out
qu? 39.03.2099 39.03.2099 39.03.2029 NSDL on evoting@nsdl.co.in, contact at 1800-222-990 or Ms. Sarita Mote, Assistant
CICININE oaRfiE | oRamRfE Manager - 02224994890 email id: SaritaM@nsdl.co.in or Soni Singh, Assistant Manager

T e (TR ) 0043 Locce 95998 at+9122 24994559.emall id: SoniS@nsdl.co |n. B .
The results of the voting by Postal Ballot (along with Scrutiniser's report) will be announced
Y T/ (cler) 94¢.82 393.98 82.3% by the Chairman or the Company Secretary of the Company on or before June 28, 2022 at
BRAR the registered office of the Company and will also be displayed on the website of the
W/(Eﬁa) 33399 385 ¢ #2330 Company www.kaya.in besides being communicated to the Stock Exchanges,

Ryreere Raee! ferficsaar Depositories and Share Transfer Agent.

“—E&/_ By Order of the Board
o : qag kil Place : Mumbai Nitika Dalmia
fi®: 4 ﬁ, VR JEIY T RIS T Date : May 25, 2022 Company Secretary & Compliance Officer

DHANLAXMI COTEX LIMITED
CIN: L51100MH1987PLC042280
Regd. Off: 285, 2nd Floor, Jhawar House, Princess Street, Mumbai - 400002
PHONE : 022-4976 4268 | Website : www.dcl.net.in
E-mail : dcotex1987@gmail.com / accounts@dcl.net.in
Extract of Annual Audited Financial Results for the quarter and year ended

BSE Code: 512485 31st March 2022 (Rs. In Lakhs except EPS)
Quarter |Year to date [Corrosponding|Corrospondig
Particulars Ended ended 3months | year ended
31st March | 31st March | ended 31st| on 31st
02 202 | March 2021 | March 2021
(Audited) | (Audited) | (Audited) | (Audited)
Total income from operations & other revenue 417.68| 2224.06 361.57| 692.60
Net Profit / (Loss)
(before tax and/or extraordinary items) -13.33| 386.50 40.70 45.14
Net Profit / (Loss) for the period before tax
(after Extraordinary items) -13.33( 386.50 43.27 271.84
Net Profit/ (Loss) after tax
(after extraordinary items) -11.49( 33146 4294 2783
Total Comprehensive income for the period
[comprising profit/(loss) for the period
(after tax) and other comprehensive income
(after tax) ] -574.35| 737.32 24065 822.41
Equity Share Capital 487.14| 48714 487.14| 48714
Reserves (excluding Revaluation Reserve as
shown in the Balance Sheet of previous year) 0.00{ 4138.37 0.00{ 3098.47
Earnings Per Share (of 10/- each)
(for continuing and discontinued operations)
Basic : -0.24 6.80 0.88 057
Diluted: -0.24 6.80 0.88 0.57
Note:

1. The above Standalone Audited financial results for the quarter and year ended
31.03.2022 have been reviewed by Auditors, Audit Committee in their meeting held
on 25th May, 2022 and have been approved by the Board of Directors in their meeting
held on 25th May, 2022.

2. The above is an extract of the detailed format of year ended Financial Results filed
with the Stock Exchanges under Regulation 33 of the SEBI (Listing and Other
Disclosure Requirements) Regulations, 2015. The full format of the quarter and
year ended Financial Results are available on the Stock Exchange websites.
(www.bseindia.com) and on the Company’s website (www.dcl.net.in).

For Dhanlaxmi Gotex Limited

Sd/-
Mahesh S. Jhawar
(Whole Time Director)
DIN: 00002908

Place : Mumbai.
Date: 26.05.2022

oft.

Aieufiera wEtea: L, wiHe TS, 4a1 g9, € &, | win o, faed fasm aur, ge€-¥00030.
T.10R3-302%%W3/033-3302 3204 $-Far:phcapitalltd@gmail.com,

39 |, 2032 JISi) AueiedT foHTE a aufeRar aamaRaiid faxia fReputa srgare

vd. e fafae=s

HSATATA ALY % ¥ 0THTH S R o3I TAH 02§ ¥ 3§

(. =TT — Seast afevrT afaRes)

wucrelt fmTd wuere af
quefter 39.03.302 | 39.92.3039 | 39.03.3039 | 39.03.20Q | 39.03.209
yERRE | soEmRE | soenRih | dunRRn | ceuRRe
q | PRI TR Aeqd (Feaws) Q9EYEY 34¢CE3 AUERBR €333%0 BERA
R | FrematieRar freas T/ (drer)
(@, raTeeHd g fag AR I (84%.3€) (303.99) BEY.CE 9809.84 403,84
3 | SRR FrosTaefeRar feqes @i/ (der)
(3MaTETeHd g AL IR JTeR) (332.0) gL 3RO 9950.0¢ 0R.&3
g | ProELBHRAT Tgu Adey I (Pro@ieRar
[ =T/ (er) T SR Ffpy I (TRFR) ) (332.¢0) 98E.¢9 3RO 99§0.9¢ 90R.€3
Y | FHIRT isdss (.90 / - T 300.09 300.09 300.09 300.09 300.09
Rircics - - - 9.9 450.89
© | I URMIRT (.90/ - TSN (arffdhiaor e
I g i (99.90) 8.C8 9033 3¢ER 1R
¢ | U AR (%.90/ - T (R Fremor areaR)
e g it (99.90) 8.C] 9088 3R 3BIR
feu:

9. It (fofeT srifesier ofvs fSraaor RerRics) YgaeM 2094 =T 190 33 3 FEidh Taaaeig
AR RO Mesedt AR aramifa it et afier Fardis Sarr e, 3Ry /arfifes
srEmiRfE oy freeafs dgof 7991 Feie terrasear www.bseindia.com JeRTEcaR IS ITTE.

f3pror: gag
fai®: 4.04.3021

2. N faca frspufa sramfidigR gHfd@ieT wRuara afel 3 oTfor Y o, 022 IS HTetedn AaTed
Hewredl YT o AT HRuaTd 3.

ot.qa. Bfoce RifiesaRar
|8/ -

RF= ft. Temer

TP
SIIITT:0903885

MIRCH TECHNOLOGIES (INDIR) LIMITED

Registered Office: B-701, 7th Floor, Aurus Chambers, S.S. Amrutwar Marg, Worli, Mumbai, Maharashtra- 400013, India
Corporate Identification Number (CIN): L27290MH1972PLC016127

Tel: 022-24979758, 022-24909003, 9821042687; Email: uvwtskl@gmail.com ; Website: www.mirchtechnologies.com

Recommendations of the Committee of Independent Directors (“IDC”) of Mirch Technologies (India) Limited
(hereinafter referred to as “Target Company”) in relation to the Open Offer (“Offer”) made by Mr. Pankajkumar Patel
(hereinafter referred to as “Acquirer”), to the public shareholders of the Target Company under Regulation 3(1) and
4 of Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011, as
amended (hereinafter referred to as “SEBI SAST Regulations”)

Date

25% May, 2022

Name of the Target Company

Mirch Technologies (India) Limited

Details of the Offer pertaining
to Target Company

This Offer is being made pursuant to Regulation 3(1) & 4 of the Securities and
Exchange Board of India (Substantial Acquisition of Shares and Takeovers)
Regulations, 2011 and subsequent amendments thereto (“SEBI SAST
Regulations”) for acquisition of upto 2,08,000 Equity Shares of Rs.10/- each at
an Offer Price of Rs. 10/- per equity share, payable in cash, aggregating to Rs.
20,80,000 (Rupees Twenty Lakh Eighty Thousand Only) representing 26% of the
issued, subscribed, paid up and voting capital

Name of the Acquirers

Mr. Pankajkumar Patel

Name of the Manager to the
Offer

Finshore Management Services Limited

Members of the Committee of
Independent Directors (IDC)

Mr. Natwarlal Rameshwarlal Somani — Chairman
Mrs. Kajal Dilip Kulshrestha — Member

IDC  Member’s
with the Target Company
(Director, Equity Shares
owned, and other contract/
relationship), if any.

relationship

All the members of the IDC are Directors of the Target Company and have no
other relationship with the Target Company.

Trading in the Equity Shares/
other securities of the Target
Company by IDC Members

None of the IDC members have traded in the Equity Shares of the Target
Company during 12 months prior to the date of the Public Announcement of
the Offer on March 11, 2022 and till the date of this recommendation.

IDC  Member’s relationship
with the Acquirers (Director,
Equity Shares owned, and
other contract/relationship),
if any.

None of the IDC members holds any contracts nor have any relationship with
the Acquirer

Trading in the Equity Shares/
other securities of the Acquirer
by IDC Members

Not applicable as the Acquirer is an Individual.

Recommendation on Open
Offer, as to whether the Offer,
is or is not, fair and reasonable

Based on the review, IDC Members believe that the Offer is fair and reasonable
and in line with the SEBI SAST Regulations.

Disclosure of Voting Pattern of
the meeting in which the open
offer proposal was discussed

All the IDC members unanimously voted in favour of recommending the open
offer proposal.

Summary of reasons for

recommendation

IDC Members have reviewed

a. Public Announcement (PA) dated March 11, 2022

b. Detailed Public Statement (DPS) published on March 21, 2022

c. Draft Letter of Offer dated March 26, 2022

d. SEBI observation letter dated May 19, 2022

e. Letter of Offer (LOF) dated May 20, 2022

Based on review of the above documents the members of the IDC are of the
view that the offer price is in line with the parameters prescribed by SEBI in the
SEBI SAST Regulations.

Details of the Independent | None
Advisors, if any

Any other matter to the | None
highlighted

Regulations.

Place: Mumbai, Maharashtra
Date: 25t May, 2022

To the best of our knowledge and belief, after making proper enquiry, the information contained or accompanying
this statement is, in all material respect, true and correct and not misleading, whether by omission of any information
or otherwise, and includes all the information required to be disclosed by the Target Company under the SEBI SAST

For and on behalf of the Committee of Independent Directors of
Mirch Technologies (India) Limited

Natwarlal Rameshwarlal Somani
Chairman of IDC




